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CENTRAL ARDMINISTRATIVE TRIBUNAL
EENCH AT MUMBAI

ORIGINAL APPLICATION NO:970/97,

- - —~ .

Date of Decision:_19/12/97 -

_Doctor_ashok Mahadeo Khade  Ppetitiocher

shri S.PeHilkarni ~___ pdvocate for the
Petitioner,
V/ Se
union of Indis & 4 Ors, - Respondents,
shri ReKeShetty ' advocate for the
Respondents,
CORAM:

Hon'ble shri Justice R.G.Vaidganatha, Vice Chairman.

Hon'ble shri P.P.Srivastava, Member (A)y

(1) To be referred to the Reporter or not? ‘\/\/Q

-(2). Whether it needs to be circulated to MO

other Benches ©of the Tribunal?
N \/\Ljv

: (R.G.VAIDYANATHA)
abpe VICE CHAIRMAN
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IN THE CEN‘I‘RAL ABMNIS’I‘RATIVE TRIBUNAL
GUIES‘I‘AN BIDG.NO.G;PRES:UE m, 4TH. FLR;
MUMBAIL EENCH

MUMBAL-400 001.

ORIGINAL APPLICATION NOs970/97.
DATED THIS 19TH DAY OF LECEMEER,S7,

S,

CORAM §s HOn'ble ghgi @'astme ReGeVaidyanatha, Vj.ce Chairman,
Hon'ble shri Pe.P.Srivastava, Member(A).

Ashok Mahadeo Khade,

Ordnance Factory,

Ambernath.

R/ats 4-2, Matru-shradhha,
sane Wadi, Near saibaba Mandir,
Badlapur (West), Kalgaonm,

- DIST RICT-THANE o eoe Applicanto

By Advocate shri s.P, Rilkarni,
V/ Se

vUnion of India

Through s

1., Director General Ordnance Factories,
Indian Ordnance Factories,
Department of Defence Production, ,
Ministry of Defence, 10/A auckland Road,
CAICUTTA = 700 001.

2, General Manager,
Ordnance Factory,
Government of India,
Indian Ordnance Pactories,
Ordnance Estate,
P.Ce O.E,, AMBERNATHA421 5024

3¢ The secretary,
Ministry of Defence,
Government of India,
Raksha Bhawan,
New Delhi - 110 001,

4, beputy Director,
Health services,
Office of birector General,
Ordnance PFPactories, 1.,C.Pe..
Government of India,
Ministry of Defence,
10/2a, auckland Road, )
CAICUTTA-700 001s ess Respondents,

By Advocate shri R,KsShettys
~ ORDER
I per Shri Jus;ié;3ao6.Vaidyanatha.V.C.I
This is an application filed under section-19
of the Administrative Tribunals Act., The applicant is a

&octor who is working as an Short Term Medical Officer(STMO)

in the Ordnance Factory, Ambernath on adhoc basiss The /6\/)/
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applicant is apprehensive that his services may be terminated
at the hands of respondents, and he has approached this

Court for regularisation of his service,

2¢ Respondents have filed repdy opposing the
applicationy At the time of argument and at the time of
admissio®hearing, it was brought to our notice that

UPsC has already selected candidateﬂifor regular appointment
to the post occupied by the present applicant, It is

well gettled that an adhoc appointee can contimie only till
a regular candidate is appointed., Now the regular
selection has taken place, The department wants to £ill
up the present post and the applicants request for
regularisation has been forwarded to UPSC and the prayer
of the applicant to restrain respondents from terminating
his services cannot be granted, However, if no regular
candidate is appointed, the applicant has full right to
continue his appointment till a regular candidage is

posted,

3. In the reply, it is stated that the applicant’'s
request for regularisation has been taken up, If so,

the department will consider the request of applicant
according to rules and take a decision on the same,

The Counsel for applicant brings to our notice that the
applicant is a scheduled Caste candidate and he has put
in 3 years of service “with short breakss He also
submits that there are many vacancies at different places
under the respondents and the applicant should be
considered for being continued in adhoc post \;n;ﬁhose
vacant posts till his case for regularisation i;ﬁ

considered and decided by the departmemt,

4, The Learned Counsel for respondents submits that
the applicant®s request for adhoc appointment in any other
posts will be processed in case the applicant makes a

representatiofs /XXXRXXXKXARX
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S5¢ In-the result the QA is disposed of at the
admission stage with the following directions,

le The applicant shall be continued on adhoc
basis in the present post where he ig now
working till a regular candidate comes
and joing the poste

24 Liberty to applicant to make a representation
for adhoc appointment in any other vacant
posts under the respondents. in case"
such a representation is made, respondents
to consider the same according to rules and

pass orders.

3e No costse
W -
{
(P P.SRIVASTAVA) {R G . VAIDY ANATHA)
MEMBER(A) VICE CHAIRMAN
abpe



